
Written Answers MAGHA 28, 1887 (SAKA) Written Answer. 

4uring the period from· 19th N ovem-
fIer, 1965 to-data with their location 
and the names of the amuii1era; and 

(b) the steps taken . aiainn th"m 
., far? 

'!'be MinL'lter of Flnanee (Shrl 
tlacbindra Cbaudburl): (a) and (b). 
A statement showing tbe quantity and 
_lue of the gold seized bv the Cus-
toms, Land Customs and Central Ex-
cise authorities from 19th November, 
11165 to 31st J"nuary, 1966, as smllg-
«led and the p:aces where the seizures 
were made is annexed. The position 
of these cases as on 31-1-1966 is as 
tollows: 

Out of this, a total qu .. ntity of 
5113 grammes of gold valued approxI-
mately at Rs. 3017 has been confls-
eat .... d. In regurd to the remaining 

quantile. of gold seized, adjudication 
proceedings are still in progress at 
the end Of wbich decisions will be 
taken either about their release or 
their cinfiscation. Pt'rsonal penalties 
aggregating to Rs. 100 have been im-
posed in departmental adjudie'>tion, 
and 9 persons have been prosecuted. 
The names are: 

1. Mulchand Senaji 
2_ Goverdhlln N, Reddy 
3, Coutinho Eliterio 
f, John Santan D'Cunha 
I, Santan Francis Antao 
6. Bhaverlal Phlllchllnd Modi 
7. Bll1al Salem 
8, Verghese George 
9. Patchara Venkar Kri.hna-

moorthy. 

___ .. _________ ......::S..:.T:..:A..:.T.=B:..:M.::B::N.:,.T.:...... ______ _ 

(i) Quantity of gold sei,zed, bytbe Custom., 6,8),110 gm~. 
Central Excise & Land Customs authori-
tl~~. all over India. durng the period from 
19-II-65 to 31-1-66. 

(iI) Value of above !;cized gold at international RI. 36,60,J03 
rate (approximatc) 

(iii) N'1Jn:!3 ofinp.Jrtant local ions where seizurea Bombay, Alibag, Calcutta, Rangpo.Kri-
were made. Ihanagar, Trichy, Madurai. Satumkularu, 

Pettai, Tirunelveli, Alimani.llnD~ar. 
Servaikuntam, Kullun.:handlli. Tondi, 
Madras. MoolakKdlli, Vcllorc, P~rwn­
pulipak.kam. Marwar. AU~WIl, Jaipur, 
Boawar. Ajmer. Df'lhi. Goa, Daman. 
Ahmedabad, Vlzianagarttm. Ciunloka., 
Hyderabad, Warangal, Kurn(·ol. Vijaya-

W_ Beapl PIaD for 1111-8'7 

192. Sbri TrIdlb Kamar Cbaudblll'i: 
Will the Minister at PlaDnlDI' be 
plea.ed to atate: 

(8) whether the Central Govern-
ment have received a memorandum 
from 'the State Government ot Weat 
Bengal setting forth the detailed rea-
_ why !.he latter wanta to eo ahead 

.JG5 (ai) ~, 

wade, Hunnabad, Poona, KalYlln, 
Satara, Manmad. Nagpur, Ratlltm, 
Khandwa, }hsnsi, Farrukhabad, AI-

.. lahabad soLI Varana!li. 

with its 1966-67 Plan of Ro. 67.50 
CfOre! despite the Central Govern· 
ment', proposal for a cut in the 
volume of 8~<:istance to be given to 
West Bengal by 10 per cent as origi-
nally envi.aged; and 

(b) if SQ, the decision taken thereon' 

TIle MlIll8ter 01 I'laDDIIl&' <HJort 
IllIoka Melita): (a) and (b), No 
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memorandum has been received from 
the State Government of West Benca\. 
The Planning Commission, however, 
had detailed discussions with State 
GO'Vemment about their proposed 
Plan for 1966-67. There has been no 
cut in the Central Assistance provid-
ed for West Bengal. The figure final-
ly decided upon remains the same as 
indicated to the State earlier. 

In case the Government Of West 
Bengal want to have the next year's 
Plan larger than the one indioated by 
the Planning Commission, the State 
Government will have to find the ad-
ditional resources needed on their 
own. The Chief Minister of West 
Bengal wrote to the Doputy Chair-
man. Planning CommiSSIOn on 31st 
December, 1965 requesting for On ad-
ditional Central Assistance of Rs. 10 
crares for 1966-67 Annual Plan. The 
resources available for Central As-
sistance to States in 1966-67 having 
already been fully allotted to di./le-
rent States, it was not found possible 
to comply with the requert of the 
Chief Minister. 
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